
CHAITRA 8, 1882 (SAKA) Police firin" iR 
Sot&th A/ri<!a 

U"", .... 

BOMBAY REORGANISATION BILL' 

The MillilIter of B_e Affairs (Shri 
O. B. Paat): Sir. 1 beg to move for 
leave to introduce a Bill to provide 
ior thfo reorganisation of the State of 
Bombay and tor ma tters connected 

Jh .. " ... ith. 

Hr. S~~  The quesbon is: 
\.. ~-. 

''That leave be grant<'<i to in-
tlodtlccd a Bill to provide for the 
~r llni ti n of the State of 
Bombay and for matters connect-
,".:1 therewith." 

The motiOn was adopted. 

S.ri G. B. PIlat: Sir. I introducet 
'Ill<-Bill. 

"!J,Ui TJqi (Debra Dun): I want a 
l ri le ~~ " about a point of law. 
Th .. St t~  have all been enumerated 
i:l tht' Constitution. It is not that I 
am obiecting to the introduction of 
:he Bill; the House has acreed to it. 
: only want to • .,., how we should 
!Jroceed in thO' matter. Shall we lint 
~" e i  1.b(' Constitution and provide 
for another add·tional State 88 and 
when it is enacted OT shall we flnt 
.aact legislation and then brm, It in 
the li.f of the Conmitutian? 

Mr. Speaker: I am not going t.O 
give any advice, When the matter 
sri96S once again at the eonlhlftation 
,tage. it the hon, Member wants to 
make any .efereuoe to thla. than II 
wHl be time for me to conalder IUId 
t!len th .. hon. ~ Minister will. 
,·onsid... an theae .... tten. 

DIrt ~  My 1ean are that the 
Bill c:aDIMIl be nnit~ .orordlng to 
the C-Utution . 

lb. ~  I ...-help him. . 

SIui ~ i  a-u.e, unleu we 
provide for the aMIIoDaJ State In the 
CoDStitutioll, we _t create a State 

because the States have been limited; 
their number is limited in the Con, 
stitution and we cannot have a fresh 
State unless we amend the Constitu-
tion providing for another State. 

Mr. Speaker: I am afraid the hon. 
Member is a little too late. When I 
put the question whether leave should 
be granted or not, he must have 
immediately opposed or supported or 
asked for an opportunity to speak on 
this matter. He has lost the bus. 
When it comes to the considerati3l1 
stage, he CRn make the suggestions to 
the hon. Home Minister and he will 
consider everything. If he is not 
satisfied he can oppose it or do any· 
thing he like at the consideration 
t g~  

1HZ ...... 

RELIGIOUS TRUSTS BILL' 

The Deput)' MlaIater of Law (Sbrl 
Hajamavls): Sir, I bell to move for 
leave to introduce a Bill to provide 
for the better lupervlolon and admi-
nistration of certain relillJous trust •. 

Mr. Speaker: The question is: 

"That leave be ,ranted til 
introduce a Bill to provide for 
the better lupervlsion and 
administration of certain rellglo,," 
trusts." 

TM motion ID", ,,,Iopted. 

8hrt 1IaJanIa..u: Sir, I be, to 
introduce the Bill. 

IJolZi ...... 

RESOLUTION RE: POLICE FIRING 
IN SOUTH AFRICA 

The ....... IIlDIIter ... MIIIM&ar of 
as_ AllaIn (1Ibrt I ........... 
N .... ): Mr. Speaker, SIr, I gave 
notlct' of a Reoolutian which I intend, 
ed mavin, tod.y. With your penni,. 
lion and the perm.lnlon Of the Ko ...... 
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